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MR. DEPUTY SPEAKER: I might
give you the information.
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1 fadwifew afvfe & gof #< faar
o™

SHRI S. M. BANERJEE (Kaopur) : I
support it,

MR. DEPUTY-SPEAKER : On this we
bave written to the editor of this paper. Let
us await the reply and then we shall see
to it.

14,23 hrs.
PAPERS LAID ON THE TABLE

Reports of C. S. 1. R., und of School of
Plaoning and Architicture and Noti-
fication under the L'. G. C. Act

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHKI BHAKT
DARSHAN) : On behalt of Dr. V.K. R. V.
Rao,

I beg to lay on the Table :—

(1) iy A copy each of the Andit

Reports on the accounts of the
Coungcil of Scientific and Indus-
trial Research for the years
1966-67 and 1967-68.

(ii) A statement showing reasons for
delay in laying the above Audit
Reports, |Placed in Library.
See No. LT—3294/70]

(2) A copy of the Annual Report of the
School of Planning and Architec-

ture, New Delhi, for the year
196869, [Placed in Library. See
No. LT—32¢5/70]

(3) A copy of the University Grants
Commission (Tetms and Conditions
of Service of employees) Amend-
ment Rules, 1970 (Hindi and
English  versions) published in
Notification No.G.S. R. 508 in
Gazette of India dated the 28th
March, 1970, under sub-section (3)
of section 25 of the University

Grants Commission Act, 1956.
[Pldced in Library. See No. LT-
3296/70]

Notifications ander the All-India Services
Act and the Central Indestrial
Security Force Act

SHRI BHAKT DARSHAN : As autho-
rised by Shri Vidya Charan Shukla, I beg to
lay on the Table :

(1) A copy each of the following Noti-
fication under sub-section (2) of
section 3 of the All India Services
Act, 1951 :

(i) The Indian Forest Service
(Fixation of Cadre 5i;cnzth)
Second Amendment Raeguia-



